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(iii) in rural ar a, tb housing 
unit may be puc , s mi-
pucca or crviceable katcha. 

(c) The following teps have been 
initiated : 

(1) Augmenting the lev 1 of inv t-
ment for hou ing in the 6th 
Plan compared to the 5th Five 
Year Plan . 

(2) Giving priority to the poorer 
sections of the society and 
absolutely shelter ~ less per on . 
in Public sector housing effort . 

(3) Formulation of housing chemes 
to benefit the maxImum number 
of people. 

(4) The new 20-Point Programme 
announced rn February, 1982 
includes the programmes of 
rural bouse ites-cum-construc-
tion assistance and housing of 
the economically w aker c-
tions of th society. All the 
rural landies labour rs are to 
be covered under the Scheme 
by 1985. 

(5) Stopping up the investment 
level of Housing and Urban 
Development Corporation 
(RUDCO) (0 Rs. 600 Crore 
and providing leans at sub idi-
sed rate of interest to econo-
mically weaker sections both in 
rural and urban areas. 

(6) Raising the quantum of Bank 
loans availabl for hou ing to 

. Rs. 150 Crores per year. 

(7) To encourage cooperative 
group housing efforts in larger 
cities, Apartment Ownership. 
Act has been introduced in 6 
Stat . In De1hi land are given 
at pre-determined rates to co-
operative group housing socie-
ties and the two acre limi t on 
allotment of land has be n 
rela d for thom. 

(8) To encoura e pri ate inve t-
ments in bousing, several fi c ] 
incentive h ve be n giv n for 
construction of re idential 
accommodation. 

UU8utbori ed Occup tion of Chanky puri 
Land by M/ • Ed rd Kev nt r 

Co pany 

4540. S RI H. N. NA 1E 
GOWDA: Will th Minister of WOR 
AND HOUSI G b pI a d to refer to 
rep1y given to Un tarred Qu stion o. 
9483 n 2 May, 1983 regarding uo-
uthori ed occupation of Chan yapuri 

land by Mi s. Edw rd eventers Com-
pany and state : 

(a) the progre made 0 far to get 
the land in question vacated from the 
unauthorised occupan t Clnd util ise it 
for the purpose for whi h it is armar-
ked' and 

(b) whether the management of 
MI. dward Keventer have con truc-
ted a numb r of bunglows on this) nd 
iJIcgally for residential purpo and if 
OJ what action bing t k n again t 

them? 

THE D PUTY MI ISTER I THE 
MINISTRY 0 WORKS AND HOUS-
ING (SHRI MOHAMMED USMA 
ARIF) : (a) and (b) The matter still 
sub -judie. 

Implementation of Recommend tion of 
Conl rence of tate Forest Min' ters 

In 197 

4541. SHRIMA TI SUMA TI 
ORAON : Will the Minister of AGRI. 
CULTURE be plea d to tate: 

(a) in confirmity with recomm nda-
tion as arrived at during the conference 
of State Forest Minister in 1978 that 
forest villages should be converted into 
revenue village and tr ibals inhabiting 
them should be conferr d tenancy ri hts 
over agricultural land, the State which 
have implemented such a recommenda· 
tion and the State which h ve not done 
so far; 
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(b) will Government deem it fit to 
affect implementation of such a recom-
m ndation by one and a 1) concerned 
states; 

(c) if 0, wh n and if not, the rea-
ons therefor; 

(d) will Government also deem it fit 
to grant the tribal living in the forest 
villag the heritable and inaJien2ble 
rights over the land which they cuJtivate 
in forest viUag ; and 

(0) if so, when and if not, the rea-
sons therefor ? 

THE MINIST R 0 ST A T IN 
THE MINISTRY 0 AGRICULTURE 
(SHRI YOGENDRA MA WANA): (a) 
The States of Andhra Prade h, Maha-
rashtra Raja than, Uttar Prad hand 
Ori sa have c nvert d or have taken 
steps to convert for st villages into 
revenue villages and the inh~ bitant arc 
being given tenancy rights over agricul. 
tur ) 1 nd , Forest vilJage now remain 
in the Stat s of A am, Bihar, Gujarat, 

arnataka .. Kerala, Madhya Pradesh and 
W cst Bengal. 

(b) Yes, Sir. 

(c) The State of Madhya Pradesh 
has given periodic pa t t:1 and the oth r 
States viz. As m, Bihar, Gujarat, 

amat a, Kerala and We t Bengal 
having fore!t village are yet to take a 
deci ion. 

(d) and (e) The Working Group on 
Tribal Development during Sixth Plan 
tecommended that tribals living iu forest 
villages bould be given heritable but 
inalienable rights over t l e land which 
they cultivate in the forest villages. The 
State Gov rnment have been request d 
to implement this recomm ndation. 

Not,ific fion nder Land Acquisition Act 
Iud R carding Unauthori ed Coloni s 

Bein Regularised 

4542. SHRI M. V. CHANDRASHE .. 
KHRA. MURTHY: Will tb M' ist~t of 

WORKS AND HOUSING be plea ed to 
state: 

(a) whether Government have anno-
unced that all 612 unauthorised colonies 
of Delhi will be r gularised by Decem-
ber, 1983; 

(b) whether the Notifications under 
Section 4 & 6 of the Land Acqui ition 
Act in respect of land of 612 unautho-
ris d colonies automatically tands with-
drawn or cancelled, if not, wh~t purpose 
will be served in keeping those notifi-
cations alive when the colonies have 
been regularised or are bein regularised 
and approved by the Government; 

(c) will the Government immedia-
tely stop the demolition of houses and 
structures standing on all these 612 un-
au thorised colonies of Delhi; and 

(d) will Government allow the inha-
bitants of unau thorised colonies to 
construct their houses according to 
building bye-laws by sanctioning the 
Building Plans 'l 

THE DEPUTY MI ISTER IN THE 
MINISTRY OF WORKS AND HOUS-
I G (SHRI MOHAMMED USMAN 
ARIF) : (a) Orders have been issued by 
the Govt. that unauthorised colonies in 
Delhi covering residential and commer-
cial structures constructed therein 
upto 30.6.77 and 16 2.1977 res .. 
p ctively may be regularised. The 
DDA and MCD had compiled a 
list of 612 unauthorised colonies 
for regularisation in pursuance of these 
ord ers. This list is being scrutinised by 
a Technical Committee appointed by the 
Lt. Governor of Delhi; The work of 
regularisation of unauthorised colonies 
i being done by the DDA and MCD in 
a phased manner and it is not feasible 
to Jay down any time limit in the matter . 

(b) No) Sir. Furth r action in the 
matter will depend on decis ons re$ard-
ing land tenure, community spaces, lay-
out plan and other connected matters. 

(c) The unauthori ed structures will 
be dealt with by the coneerned authori-
tie in accordance with the provisioJls of 




